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It is pointed out by the learned counsel for the appellant that the State

Commission has since passed an order determining the compensatory tariff in a

separate proceeding. An appeal has been filed against that order being Appeal No.
166 of 2014 which has since been admitted by the Court No.1 of this Tribunal and

is listed there on 20th August, 2014. It would be appropriate if the present appeal

is heard alongwith Appeal No. 166 of 2014. Accordingly, the Registry is directed to

put up the matter before the Hon’ble Chairperson for appropriate orders.
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